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FHM No, 4 
(SEE RULE 42 \) 

ADMINISTRATI\iE TRIBUNAL 
GUWAHATI BENCH: 
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ORDER SHEET 

Origina1 Aplecation No  
Me Petition No. 

Petition  

Rview Application No, / 

Appl 

Repdant ( s) 

dvo cat e f r t he Ap pie car±  

Advocate for the RespondatS) JC  

Notes of t h e Registry 	L Date 	Order of the Tribunal --- 	--- 	 ------ 	- -- 

It 
• 	 p 14.6.02 I Present 	: 	Hon'ble 	Mr. 	Justice 

D.N.Chohury, 	Vicehairman. a vrP 
f;e( 	 ,Hon'b1eMr. K.K.Sharma, Member (A). 

4ide 00 /0 Ny 

j 	Heard Mr. A. Ahmed, learned 

y,RegIl' 	 counsel appearing on behalf of the 

applicant. 
---- 	\ ' 	 Issue 	notice 	upon 	the 

-9 1 &P'-'-' respondents as to why the 

application shall not be admitted. 

Notice returnable on 16.7.2002. 

List on 16.7.2002 for further 

d 

1 
Member 	 Vice-Chairman 

cç 	QSl Vt&-i 1WAL 

fL- 	 rd 
It 

4tcJ A-/ii 	 It 
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16.7.02 	On the prayer of Mr. A.Deb Roy, 

learned Sr. C.G.5.C., for the Respondents 
• four weeks further time is allowed to 

the respondents to file written state-
ment. List..on 19.8.2002 for written 
statement. 

• 	 11am er 	 Vice—Chairman 

• 	mb 

19.8.02 	List on 16.9.2002 to enable the 

Respondents to file written statement. 

• 	•.. •i 

Member 	 Vice—Chajrrrin 
) ., 1', '• 	 mb 

	

1.6.9.2002 	 Mr.A.Am.ed.,arned counsel for *' 
• 	 the applicant h.3'st*ted that he is not 

. • 	.••,, 	• 	preasing theapplication. The application 

is accordingly dismissed as not pressed. 

• 	 • 	 • 

L 

q4j 	
c;n4-4•• • 	 • 	.. 	•• •• 	

Vic."Chaii'an 

• 	 :bb. 
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ORDER SHEET 

Original Applecation No.__ 
Ivise Pelilion No.  

ntern 	etition I._________ 	1 
Rew Application No, / 

g 

T.  

Re p o1d ant (s) 	 - 

dvocte for the Applecar -t(   

Advocate for the Respondats)c$c. 

14e6.02 	Presenc 	: 	Hon'ble 	Mr. 	Justice 
1 D.N.Cnowdhury, 	Vice-Chairman. 

- 

I 	 'Honb1eMr. K.i(.Sflarma, Nemer (A). 

vde 
Dated : 	

I 	Heard Mr. A. Ahmed, learned 

counsel appearing on behalf 0± tte 
app1icant. 

Issue 	notice 	upon 	t h e 
respondents 	as 	to 	why 	the 

appl.cation sha11 not be admitted. 
'r 	 Notice returnable on 16.7.2002. 

I 

	

	Ljt on 16.7.2002 for further 

orders. 
, 	 2O 

Hi- 	 I 

fPI
Member 	 Vice-Chairman 

rd 
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16.?.02 	On the prayer 0r Pr. A.Deb Ro 

t'k ie5rned Sr. C.G.5.C. 	for the Respondents. 

f'our weeks. rurther time is, allowed to 

the rspondent3 to Pile writtan state- 

ment. 	List on.i9,B20O2 	for written 

7 LC 	 6oLc .. stat ernGnt.. 

N j  

1307  1 
Member Vice-Chajrman 

mb 

- 	194,8002 	List on 16.9.2002 to enable the 
........ ........... 	...... . ; 	Respondents to 	Pile written stternan. 

ember Jice-Chairman 
mb 

/ 	 . 	
. 16,902002 	 Mr.P,Ahred ,at'ned counsel for x 

the applicQnt has stat.ud that he is not 

pressing the .applic.;tion. The application 

As acordingly dismissed as not pressed. 

.Vice—Chi ran 

N 
N, 
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I N THE CENTRAL ADM I NI STRAT I yE TR I BUNAL. 

L'UWHAT :[ BENCH AT OIJWAHA 1 

AN.I 	AF'F'L I CAT I ON 	UNDER 	SECT I ON 	:1 9 	OF 	THE 	CENTRAL. 

ADMINISTRATIVE TR I BUNAL 	AC:::T • 	3. 98% 

DRIGINJL. ApF:Tç".4"Tf'I, NO 	g' tj OF 2002. 

Mi. c:: ha 1 Pal 	'r 	 . App 1 ican t.' 

The:.? LJnior c::'f India & OthErs 

Respordants 
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IN THE CENTRAL .ADMINISTRAT)VE TRIBUNAL, 

GAUHATI BFNrH AT GAUHATI, 	— 

(AN APPLICATION UNDER SECTION. 19 OF THE 	Cf 
CENTRAL ADMINISTRATIVE TRIBUNAL ACT q  i9S3) 

ORIGINAL. APPLICATION NO 	OF 202 

BETWEEN 

Michael Palmer, 

Senior Personnel Assitant to 

The Chief Post Master General 

N. E. Circle Shillong. 

P.O. - Shiliong-1. 
Applicant.  

--Versus- 

1] 	The Union of India, 

represented by the Sec:retary 

to the Government of India, 

Ministry 	of 	Communications 

Department of Posts 

New Delhi -i 

21 	The Deputy Direc:tc:r General 

(T&E)., 	Department of Posts, 

Dak E(hawan q Sansad Marq 

New Delhi-i. 

-j 

SIM 	

— 

- : 

141 1 dell 



3J The Director (WS & EST Y 

DEpartrnent of posts 

Dak Bhaan Sarisad Harçj 

New Dci hi-i 1Ø1 

43 The 	Chief 	Postmasthr 

Genera]. 

- N 	E 	Circle 9 	Shiliong-- 

793Gi 

--Respondents 

)ETAILS OF THE. APFLICATION 

PARTICULARS OF THE ORDER AGAINST 

WHICH THE APPLICATION IS MADE 

This application is made against the Order 

No, Staff/35-493 dated 24--07-21 issued by the 

Office of the Respondent No.4 by which the 

promotion of the applicant was re--fixed as 

Stenocjraphcr, Grade-lI with effect from 01-10--

1992 but not being chnsidered the other 

consequential 	service benefits 	as per 	the 

Hon 'bie Tribunal 's Guwahati Sench Judgement 

passed in D.A. 244/99 earlier filed by the 

Applicant by which the applicant's Seniority in 

Grade-I should be fixed from 5-03--1993 and for 

this the applicant prays be+orC this Hon'hle 

- Tribunal for a direction to the Respondents to 

• 

	

	 re-fix the seniority of the applicant ip the 

post of Stenoçjrapher, Grade--I from 05-03-1993. 



- 

',/ •l. 

-3- 

JURISDICTION OF THE TRIBUNAL 

The appi icarits declare that the Subject 

matter of the instant application is within the 

jurisdiction of this Hon'ble, 

LIMITATiON 

The 	applicant 	further 	declare 	that 	the 

application is within the limitation period 

prescribed under Section 21 of the Adminis-

trat.i.ve  Tribunal Act q  1985, 

FACTS OF THECASE 

4.1 	That the applicnt is citizens of India 

and as such he is entitled to all the rights 

and privileges guaranteed under the Constitution 

of India, 

4.2 	That your applicant begs to state that 

your application was appointed as Stenographer 

Grade--Ill in the Department of Posts and he 

joined as Stenographer Grade-Ill in the Office 

of the Superintendent of post Offices at 

Shillonçj on 15-01-1979, Now he is working as 

Officiating Senior Personal Assistant to the 

Chief Postmaster General North Eastern Circle 

Shillong since 01--5--1998. 

4.3 	That your applicant begs to state that 

in order to improve the promotional 

prospects of 
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the 	Stenographers 	in 	the 	non-Secretariat! 

Subordinate Offices in the Ministry of Personnel 

and Training issued an Office memorandum No. 

2234/5/87-Est.(D) Govt. of India dated 3-1-91. 

This above-mentioned letter was circulated by 

the Postal, Directorate vide letter NO.. 2-

2!89-PE-I/PE--II dated 22-04...91. This letter was 

also circulated to all divisional heads of the 

Postal Department in the Nor'th East Region by 

the Office of the CFMG  Shillonçj vide 40m letter 

dated' 13-03-91.. In the meantime another reminder 
I 

was also issued by the Department of Fosts New 

Del hi vide letter No 2-2/89-PEI /PE-I I dated 10-

05-91 to all Chief Postmasters General including 

North Eastern Region. 

Annexure- A is the typed copy of the 

letter No. 22034/5/E37-Est(D> dated 30-

01-19i. 

Añnexure-A (1) is the typed copy of the 

letter No 2_2/89-PLAJ. I/PE--I I dated' 22-

4-91. 

Annexure--'A (2) 	is the copy of the 

:Letter 	No. 	Staff/29-.i/Plg/Corr Dated 

:L3-05--91. 
I 

Annexure--A () is the Photocopy of the 

letter No. 2 ... 2/B9PE.II dated 10-05--

1991. 

I,' 

I, 
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4.41 	That your applicant begs to state that 

he was promoted to Grade-U Stenographer cadre 

on ad hoc an 05-09-93 and he was attached to - the 

Director Postal 	Services 	(HQ) g 	Circle 	Office, 

Shi 1 ion Cl and 	this 	post 	was 	re-designated 	as 

Grade-I Stenographer 	as 	per 	proposal 	fcfr 	the 	up 

gradation of 	Stenographer 	(as 	per 	Dte's 	norms 

25% 	of the 	posts 	qf 	JAG 	Officers 	will 	he 

entitled, to 	Grade-i 	Stenographer 	and 	there 	were 

6 	posts of 	JAG 	Officers 	in 	this 	Circle, 	252. 	of 

which was 1.5 or say 	I 	post). 	He was 	promoted 	to 

Grade 	II Stenographer on 	11-3-94 Vide 	order No. 

Staff/26-16/78 issued 	by 	the 	Director 	Postal 

Service (Hfl) 	Shillong. 

Annexure-B is the photocopy of the 

order of promotion on 11-3-1994. 

4.5] 	That your applicant begs to state the 

Chief Postmaster General • North East Region q  

Shillong after 5(five) years sent the proposal 

for up-gradation and cadre review of 

Stenographers in North East Feqion, in response 

to Ministry of Personnel. and Training Office 

memorandum No. 22034/5/87-Estt(D) dated 30-01-91 

* and Department of Posts. letter Na. 2-2-59--FE-Il 

dated 22-04-91 - The proposal for up gradation of 

Stenographer was sent by the Chief Postmaster 

General., North East Circle, Shiliong vide his 

letter . Noi Est134-18176 dated 14-08-96. The 

brief of the proposal was that one post of 

• 	Grade-Ill stenographer shoLdd be upgraded to 

U 

6 
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Grade-lI stenographer and 25% of stenoqraphers 

attached to Junior Administrative Grade Posts 

should he upgraded to Grade"-' I stenogapher 	In 

• 	 response to this proposal sent by the Chief 

Postmaster General s  North East Circle Shi.11ong 

the Director (NS & Est) Postal D.irectorate New 

De].hi issued a do No 2-2/E39PE/FE'TI dated 03-- 

9-96 stating that a consolidated proposal of 

cadre review of stenographers of - all circ::.les 

were taken up as per the orders of the Ministry 

of Personnel and Training Govt of India dated 

3---01-91 and +inl orders were issued for cadre 

review of stenographers on 01-10-91 excluding 

•  North East Circleq due to failure to provide 

requisite information in time. No new proposal 

for up gradation of stenographer can be taken 

without adequte matching savings for the 

pro pose]. 

Annexure-C is t h e photocopy of the 

Letter No. Est./34-18/76 dated 14-08--

9. 

Annexure-D is the photccopy of the ci .o. 

2-2/89-PE. Il/PEII dated 03-09-96. 

\ 

4.61 	That your applicant begs to state that 

• the Offic:e of the Chief Postmaster Generalq 

Shilioncj vide thei.r d.o. no. Est/34-iG/76 dated 

i9-09--96 sent the matching savings proposal for 

• 	 upcjradation of stenographer's in N.E. Circle to 

/ 
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the Direc:t'or (WS & ESt) q  Department of Posts 

New Delhi to take necessary action in the 

matter. But the Postal Directorate v.ide the 

ietter IIO 222/89--F'E-I dated ø8-i97 sent hack 

the proposal to the respondent No04 with a note 

that the informatioo sent by the North East 

Circle on 199-'96 was incomplete and matching 

savings prc:poal to he sent in proper format0 

The Circle Officer q  Shillong again sent back the 

matching propel for upgradation of stenographer 

in proper format to the Director (Est), 

Department of Posts, New Delhi vide his Letter 

nC)0 Est/34--18--/76 Dated 09-03--97 The 

Directorate the New Delhi vide his letter No, 

2H2/E39-PE0/PE--I dated 2/21-3-97 then stated 

that as per instructions of Ministry of Finance 

(Department of Expenditure) letter No 

(3)/EIII/97h dt. 7-2--97 that pending decision 

of the Government, on recommendation of the 

Er,th Pay Commission on cadre review can be 

taken up at present0 

Annexure-D6)is the photocopy of the d 00* 

letter NO. Est/34--18.76 dated 19-09--96, 

	

Annexure-D () 	is the photocopy of 

letter No, 2-2/89--PE0I dated 8-1-97, 

Annexure-E is the photocopy of the 

letter No. Est!34/19!76 dated 3-3-97 

/ 	 c 
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r1r1exur*-E (1) is the photoc:opy of the 

letter No 2-2/89-FE. I/FE. I dated 

20/21-03-97. 

4,7 	That your applicant begs to state that 

he filecJ a. representation before the respondent 

No. 2 through proper channel for up-gradation of 

his post i.e. PA to DPS(HO) Shillong to 

Stenographer C3r- I as per F'ostal Directorate 

letter No. 2--2/89-PE.I/PE.II dated 10--0-4991. 

But the respondents did not dispose of his 

representation. 

• 	4.8] 	That your applicant begs to state that 

he being aggrieved by the non-disposal of his 

representation dated 11-08--1997 by the 

re.pondents he approached this Hon'ble Tribunal 

by filing OA No. 38 of 1999. The Hon'ble 

Tribunal ias pleased to pass an order on 06-02-

1999 in the above original application and 

directed the respondents to dispose off the 

representation dated 11-08-97 submitted by the 

a p p 1 i can t 
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Annexur€F is the photocopy of order 

dated' 06--02--1999 passed in DA No. 33 of 

1999 by this Hon' bie Tribunal. 

4.91 • 	That your applicant begs to, state 	that 

the respondent No 4 	rjected the representation 

submitted Lithe applicant vide his letter No. 

Vig.5!12!98-99(CAT) dated Shillong 19-'04-1999 by 

passing a mechanical order. It is pertinent to 

mention that in the above rejection letter the 

Respondent has stated It is true that review 

of the cadre' of Stenographers in the- North 

Easterii Circle could riot be taken up in time in 

pursuance of the instructions of the F'ostal 

Directorate in their letter dated 1-5-1991 due 

to certain administrative reasons. The propoal 

for up-gradation of two posts in the said cadre 

which was sLtbiequently submitted by the Circle 

in 1996 could not frutti-fy due to the direction 

of the Ministry of Finance of l3overnment of 

India not to consider such proposal as obtaining 

at that time. As a result the posts could not 

he upcjraded in stenographers cadre in this 

circle so far. The respondent No. 5 himself 

admitted that the facts stated in the 

representation by the applicant were not 

d.'Lsputed and as such the applicant has been 

compel led to approach this Hon' ble Tribunal 

again for seeking justice. 

1 
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Annexure- 	is the p h o t o c o p y of the 

rejection order No. Viq. 5/12/98-

99(CT) dated Shii.iong 19--4-1999 by by 

respondent No. G. 

4.1 0 3 	 That your applicant begs to state 

that being aqgrieved by this your applicant 

filed another Original Application No. 244/99 

before this Hon 'ble Tribunal against the 

rejection Order dated 19--4-1999 issued by the 

•  Respondent No. 4. The Hon'bie Tribunal 'after 

hearing both parties on 21-05-2Qi was pleased 

to pass the Judgment and directd the Respondent 

'to provide the benefit of u.pqradation to the 

applicant in t he Stenographers c3rade--11 with 

effect from 1-1-92. The respondents are 

accordingly,  ordered to compute the promotion of 

the applicant on and from 01-10--92 in stead of 

from 05--3-93. The respondents shall hawever ,  

are not to pay the salaries to the applicant for 

the aforementioned period but save and except 

the salaries, the applicant shall be entitled 

all other service benefits in PA Grade-I I.in the 

scale of Rs. 140-23/- on and from 	1-10-92 

including seniority etc. 	and the applicant 

shall • also be considered for promotion for the 

higher rank on ,the strength...f his promotion 

effecting from 1-1-'-92. 

it 	is 	pertinent to mention here 	that 

the 	Hon' ble 	Tribunal 	has also clearly stated 	in 

the said judgment that he will gate all other 

1~ 	 t 
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service benefits and also will ent.itle to qet 

promotion for the higher rank on the strength of 

his promotion effecç.ing from 01-1--92. 

nnexur. e- . is the photocopy of Judgment 

and order dated 21-V-2V}ø1 passed in DA 

No, 244199. 

4.11] 	That your applicant begs to state that 

he submitted the above judgement before the 

authority concerned to implement the same. The 

Office of the Respondent Nc:. 4 vide their Order 

No. Sta+f/35-493 dated 24 7-2i have promoted 

the applicant, to Stenographer Grade--lI w.e:f 01-

10--92 in stead of 05-03--1993. BL1t most 

surprisingly q , the Respondents are silent in 

regard to his seniority c].aim in Stenographer 

Grade-I from 0-03--92 as he was working in the 

post of F .A. to the Director of Fostal Service 5  

Shiliong EH03-93 till 01098. 

It may be stated that vide Letter No, 

2--2/89 PE--Il dated 10-05--91 (At Anne>ure-A/3) 

the post of PA to the Director of Postal 

Service 5  Sh.il long shall he upgraded from 

Stenographer Grade--TI to Stenographer Oracle--I. 

But due to lapse and neqiigence of the 

• Respondents .the said post was not upgraded in 

time. As suc1711 5  the applicant is entitled - to be 

promoted to the post of Stenographer Grade--I 

with effect from 05 3-1993, i,e., from the date 

of his joining to the said post. - 



- 

- 
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Arinexure--% is the photocopy of order 

No, Sta f/3493 dated 24--07-21. 

4121 	That your applic:ant becjs to state that 

if he is promoted to the post of Stenographer 

Grade-I on -03-93 then he will be entitled to 

cjet promoted to the Post of Senior P.A. a+thr 

two yeers .ie. on -03-9, Thereafter q  now he 

will he also eligible for the promotion to the 

post of Senior P.S.  

4,13] 	That your applicant begs to state that 

being aggrieved by and dissatisfied with the 

impugned order dated 24-07-21 issued by the 

office of the Respondent No.4 the applicant is 

again compel led to approached before this 

Hon h).e Tribunal for seeking jLsstice in this 

mat ter 

4,143 	That your applicant bqs to submit that 

if the respondents particularly, the Respondent 

No, 4 submitted all relevant papers and 

information in due time to the Department of 

Posts, New Dlhi l.ike all the other POstal 

Circle of the Department of posts then your 

applicant 'may get the benefit of the Grade-I 

scale of stenographer from 0-03--1993. 

4153 	That the applicant submits that he will 

n o t be eligible in the pane) of eligible 

candidates: for the post of Senior Personal 

Secretary in the F'c:jstal Department due to - 

S 

1 
1 
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negiigericP of his Department for not giving him 

due promotion in time ie in Grade-I 

Stenographer as such he wil 1 not be eligible to 

hold the post of Senior Persona] Assistant 

Secretary in the Postal. Depar tment 

4.161 	That the applicant submits that the 

respondents have deliberately and intentionally 

discriminated the applicant with regard to 

upcjradation of his ppst in due time and as such 

it is a fit case giving adequate direction by 

Hon ble Tribunal to the respondents for 

upgradation and promotion of the applicant to 

the posts of Stenographer Grade-I with 

retrospective effective 5-3--93 

/ 

4.171 	That your applicant submits that the 

action of the respondents particularly 

respondents No 4 is mala fide illegal with a 

motive behind as such, the appi icarit has 

compel].ed to approach this Hon' bie Tribuna). 

again for seeking justice.. 

4.. 193 	That yoLr applicant submits that the 

action of the i'espondents by which the applicant 

has been deprived of his legitimate rights are 

arbitrary.. It is further stated that the 

respondents have acted in mala fide intention 

only to deprive the applicant from his 

legitimate right.. 

4.193 	That your applicant submits that he has 

made out a prima faci.e c:ase against the 
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respondents for not qivincj him his due promotion 

in time Grade-I Stenographer. The principle of 

balance of convenience lies very much in favour 

of the applicant and in view of the matter the 

applicant prays that an interim order be issued 

by this Hon' ble Tribunal directing the 

respondents 	not 	to 	hold 	the 	Departmen tal 

Promotion Commi ttee for Senior Personal 

Secretary until the application is disposed off 

by this Hán'ble Tribunal. 

4.19] 	That this application is made hona fide 

and for the ends of justice. 

51 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.11 	For 	that 1 	t h e 	respondents 1  

par tici.i I an y the Respondent No .4 himself 

admitted that the applicant's case is genuine 

and not disputed. As such rejection of 

representation by the respondent is iligal 

arbitrary and mala fide. As such the post of 

Grade II Stenocjrapher with retrospec:tive effect 

from Grade-I Stenographer from 05-343. 

5.23. 	For 'that 1  the applicant is a victim of 

hostile 	discrimination 	and 	thereby 	the 

•Respondents violated the principle of 

administrative fair play and Article 14 & 16 of 

his Constitution of -India, 

It. 
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533 	For that q  due to neq.l.icjence of the 

Respondents 	particularly, Respondent No 4 the 

ai:p1 icant has. not been promoted in due time 1 ike 

other c:ircles of the postal deprtment and as 

such, the applicant should be promoted with 

retrospective effect from 5-03-93 for Srade-1 

Stenoqrapher.  

543 	For that, the applicant had worked as 

personnel Secretary to the Director of Postal 

Servicer Head Quarter, Shillong, the post has 

been prc:posed to be upgraded as Stenographer I 

and as such, the applicant is entitled for LA 

• 	 gradation as Stenographer I from 05-03--93 

551 For 	that, 	if 	the 	promotion 	of 	the 

applicant was 	given 	in 	due 	time 	with 	other 

circles 	then he will 	beelirjible 	in 	the 	panel 	of 

el igibl'e candidates 	for 	the 	post 	of 	Senior 

Persànal Secretary 	in 	Postal 	Department 	but 	the 

applicant will 	not 	get 	the 	chance 	to 	appear 	in 

the 	panel of 	eligible 	candidates 	if 	he 	is 	not 

given 	promotion in 	due 	time 	and 	as 	such 	there 

w:i. 11 	he stagnation 	in 	his 	service 	and 	his 

Juniors 	in other 	circles 	will 	get 	chance 	for 

promotion to 	Senior 	Personal 	Secretary 	which 	is 

not permissible under the service Jurisprudehce. 

563 	For the in any view of the matter the 

action of the Respondents are not sustainable in 

the eye. of 1aw 



• 
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• 	 The appiic:ants crave leave of this 

Hon 'ble Tribunal to advance further grounds at 

the time of hearing of this instant appi ication. 

51 	DETAIL OF REMEDIES EXHAUSTED 

That there is no other alternative and 

efficacious remedy available to the applicants 

except invoking the jurisdxcton of this Hon' ble 

Tribunal. Under section 1.9 of the Administrative 

Tribunal Act.. 1965k 

71 MATTERS 	NOT 	PRVIOUSLY 	FILED 	OR 

PENDING BEFORE ANY OTHER COURT: 

• 	
S 	 That the applicant further declares 

that he has not filed any application, Writ 

petition or suit in respect of the subject 

matter of the 	instant application before any 

other Court.. Authority nor any such 

application . Writ Petition or suit is pending 

before any of them.. 

B] 	RELIEF SOUGHT FOR: 
) 	 I 	 - 

Under 	the 	facts 	and •circumstances 

stated above the applicants most respectfully 

prayed that your Lordship may by pleased to 

admit this petition records may be cal led for 

and fter hearing the parties on the cause or 

causes that may be shown and on perusal of the 

records grant the following reliefs to the 

applicant.. 



.. 
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6.11 	To direct the respondents to promote 

and upqrade the applicant to the post of 

Stenoqrapher Grade- I with retrospective c-f fect 

i. e. 0 03-93 from which date he has wor::ed in 

the Oracle-I post of Stenographer in the office 

of Director of Postal Services (HO) Shil. long 

iith 	all 	consequential 	se....vice 	benefits 

including arrear salary etc. 

B.2] 	 To pass any other order of orders as 

deem fit qnd proper by the Hon'ble TriburiaF, 

833 	Cost of the application 

9i 	INTEF(IMORDER PRAYED FOR: 

The 	applicant 	prayed 	for 	an 	interim 

order 	from 	this 	Hon'bie Tribunal 	directing 	the 

respondents 	not 	to 	hold the 	DPC 	(departmental 

• 	 Promoti(---3n 	Committee) 	for the 	po .b 	of 	Senior 

Personal 	Secretary 	and also 	not 	disturb 	the 

• 	 applicant 	form 	the 	present 	post 	until 	the 	case 

is decided by This Hon'ble Tribunal. 

101 	THIS APPI....ICATION IS FILED THROUGH 
- 	

- ADVOCATE. 

- 	 11] 	PARTIC(JLARS OF 	I.P.O.  

I.P.O. 	No 7G7S61 
Date of Issue  

Issued from : 

Payable at 

121 	LIST OF ENCLOSURES 

As stated above. 
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Verification 

Shri 	Miç hael 	Palmer 	ser\'r3çJ as 

Sn ior 	Prsona 1 	Assistant 	to 	the 	Chief Post- 

master 	General 	N0 E0 	Ci.rcl e 	Shil ionq 7931 

under 	the 	Min:ist. ry 	of 	Communicà tions 	the 

app 1 ic:ant 	of 	the 	inst ant c:ase do 	hereby solemnly 

verify 	that 	t he 	statements 	made 	in 	paragraphs 1 

to  are true 

to my k nDwl edge those made in pa raçjraphs £ . 

v'i are 	being 	matters 	of records 

are 	true 	to 	my 	informatibn 	derived 	there 	form 

th:ich 	I 	believe 	to 	be 	true 	and 	thase made 	in 

paragraph S 	are true to my 	legal 	advise and rest 

are 	my 	liumbi e 	submissions 	be-fore 	This Hon ble 

Tn huria 1 	I 	have 	not 	suppressed 	any material 

facts0 

I 	signed 	this 	yen fication 	on 	this1tç1 aY 

of ,3t 	2Gt  0t2 at Guwahat:i0 

/ 

- 	

JLoQA4H 

Dec larant0 

- 	 - 
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No. 22034/5/f37-Estt(0) covl'. . of India., Mini stry of Personnel P.O. 	'', • 
& llinsjons, Doptt. of Porsoiniol. and Training. 

- 	 OFF ICE MEMORANDUM  

;j tJFj: Ooi Ii, of6 Ln()gI -  apI I Ic Ai vtin I. 	In (1 I' f i (' Ol'A 'In 	ubord i 
offices. 

 
• 	4. 	, 	, 	" 

Attention of the Ministries/Departments is invited to th..:.;;' 
Department of Personnel and Training ON No 28034/1/88-Estt(D) 
dt 6 2 89 wherein the level of stenographic assistance fo%, 
officers of subordinate offices has been indicated. 

2 	In order to improve the promotion prospects of stenographers 
in the non-secretariate/subordinate offices it has been decided 
to 'take the following measures:  

"a) 	Under 	the Oil No. 	6.2.89 	referred 	to 	above, 	stgenographic 
assistance is admissible only to the officeis at the level of 
Rs.3000-Rs4500/- 	and 	above. 	it 	has 	now 	been 	decided 	that 
where 	stgenographjc 	assistance 	is 	presently 	available 	to ' 
officers 	below 	the 	level 	of 	Rs.3000-Rs.4500 	on 	functional 
justification' based 	on 	recommendation 	of 	SIU/IWSU, 	the 

:• ' 
existing sanctioned 	postrs 	of 	stenographers 	for 	such 	offi- ' 
cersd may be retained. 	In cases where the stenographic sup- 
polL 	to officers below 	the 	level 	of 	Rs 3000-Rs 4500 	is 	not 
based on the recommendation of 	IWSU/SIU, 	the continuation of 
the posrts of stenoqraphers may be considered afresh based on 
the -study of the workload by slu/Iwsu. 	If.no justification is 
found 	on 	the 	absis 	of 	such 	study 	for 	continuation 	of 	the 
post(s), 	the same may be abolished after is is vacated by the y  
present incumbent. 	 ' 

In 	order 	to 	t elieve 	staqnatjon 	in 	the 	lowest 	gt ado 	of  stenoguaphers 	(Gr III), 	wherever 	possible, 	on 	functional 
considerations 	one stenographer 	Gr II 	(Jis 1400-Rs 2600), may 
be 	provided 	to 	two 	officers 	entitled 	for .'a 	stenographer 
Gr.III 	(Rs...1200-Rs.2040) 	each. 	Such 	arrangement 	once 	made '•" will 	be 	i7ha1' 	The 	imp1enientatLonof 	this 	decision 	may 	be 
suitably caused to ensure that ii does not lead to any of' the 
existing stenographers Gr.III 'being rendered surplus. 

- 
Stenographic 	assistance 	at 	the' 	level 	of REs.1640-2900 ;'• 

(Gr.II).may also be provided, to functiQna]. posts -in'the 'scale .' of 	Rs..4500-Rs.5700/- 	and 	25% 	of 	JAG 	posts 	in the,scale 	of
. 

 
'Rs.3700-Rs.5700 after identifying such posts on the basis of 
stenographic workload.  

3 	The schemes indicated above may iesult in the upgradation of 
certain 	p;osts 	from 	the 	level 	of 	Rs.1200-2040 	to the 	level 	of Rs.14QO- 26O0and.a1so from the level of 	4400-2600 to' the level 
of 	Rs.1640-2900 	and 	abolition 	of 	a 	few 	posts 	in the 	scale 	of Rs.1200-2040. 	It 	is not 	necessary 	to 	obtain 	approval 	of 	the 

., 	

• 	' 1' 	

' 	 ' 1 	• 

fr•., 	

.. 	•••:, 

• 	
'., 
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77, 

AW 

j I 	cabinet in the inattor and the individual ministry/De l  artment,  t.ake 

/ 	
fur th.r ncoary act ion in conu t.t•. ion wA,t.h  the .F(s. 

4. 	It is reuested that. Ministry of Agriculture, etc. may 
initiate expeditious action to implement these decisions 'so as to ' 

/ 1 	relieve stagnation among stenographers in the rSOCr.øtatiat./ subor- 
dinate offices under them. 	. 	 I 

sd/' 
Director 

H 

All'1' 	ç' 	' 
,jI 

I 

i 	1' 
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/1 	
COPY OF POSTAL DIRECTORATE LETTER NO. 2 - 2/89 - PE.1/p-II dated 
2 .'i 1)1 

Sut: 	ca.1.o of pay of 	tonoqrphjc: a.;j.;1.mI,; to oU Ii cr .in 
ubordjnate offjce. 

Sir, 

I am directed to forward herewith a copy of OM No. 
22034/S/87-EStt(D) dt. 301.1991 recôjved from the Ministry of 
Peronne1, P.G. & Pensjors Deptt. of Personnel and. Trainjnq, New 
Delhi on the above' subject, for information; guidance and neces-sary action. OM No. 20034/1/88-EStt(D) dated .6.2.89 referred to therein was circulated vide this Directorate's circular no. 2- 2/89-PE.I dt. 27.3.89. 

Yours faithfully, 

• sd/ 

A 	
A. H NANDA 

sst. Director General(PE-II) 

•fOI 	 Ilk 
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I 	
DEPAFT.MENr OF POSTS 

	

i1 	 flAK BH,VAN 	U MARG ,SANSA 	
' 	

1A 	199 . NEW D E LHI _1 1Q 
NoQ2- 2/69pI/pEII 

' 	 Dt- 

To 

All Chief' Postmasters General 	 A 
Postmaster Genraj, 
Haryana, H.P, J&K 

 0. 	 •' 	 0,•0 

• 	 AlRegjonai Postmasters. Gener.il 

SubjBct:. 5cIe. of Stenographic Assistance to Officials 
- 	 in.Subordjnateoffjce s  

I am thrected o nvit a referenc e to O.M. 
No.22034/5/e7_E3±t(fl) dt.31_9i from the Minitrv 

of Personnel, Public Grievances and Pension(flsprtmen.t 
of Personnel and irg,).' circulated' withthi3'fljrdtoratevs 
Circular No, 22/ 0 9pE,I/pEII dt', 22,4.91 on the 	- . • subject noted above. 

2. 	In para_2(a)f the 	 it has been stated 'that where Stènogr 
phic as3jstance Is pe senUy available .±o •Qfj-cers below the l vd! of 	30045 OO/ 

91 

	

	

on funtjoflel jUSt1fiCIt±On based on recommendation of siuliw su  the existingsanctioned posts of S.tenogpje 
for such'offjcers may be retjned. In 

cases wIse the stenorap1jc s 
the lev 	 upport to àfficers below el of Rs, 3 O4Soo/. is not based on the 
recomm3ncatjon of IWSU/Slu the continuance of the 
posts of Stenographer may be considered afresh based 
on a study of the worklo a d by SIU/IWSU.. If no ification just 	 . 	 ..- is found 	the basis of such study for 	' the contjnu3nC0 of.  the posts 

', 	 h.e same may
,  be 	

. 	

0 

0 

	

	 (

abolished after it 
is vacatd bythe present 	cumbe 	

" 'You are requee to furnish details of Stenographic .- 	 '.• a3oistce to the 
officers below the level of Rs3OOO I 4500/ in the onclosed annexAt, 

3.. 	
It h03 also been laid down in Para2( b) f the "H 	O,M, referre'to 8k0 	

t.h3t. in order tdreliève. stagnation in the lowe 	
de of Stenographers(Gr III) wherever Possible, on functjon., 	consjderatjo,i 	'one stenographer Gr, I(, 1402600) may be rovidad to two 'officers 

'entitled for Steflorapher Gr. III(Rs, 1200 2040) each. 
Such arrenemenb once made will be final 

• The 	 ' implementation of this decision may be su 
to-ensure that it does not lead to any of the, 

i±ahl 
 xjgjg 

requet 0

hased  
Stenogr3ph5 

r.III being rendered surplus,' You are t0 furn 	details of stenogaphic assistance 0,1 	

,• 	
to. the officer s  in the ca1e of Rs

, 3004500/_ and below
,  - 

the scale of 	
3700-5000/ in- the enclosed annex. -SB' h •Q\,   

Con td/-2 	, 

0 
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S . 	 . .S S.  

4 	it has been 	laid 	down in 	Para2(c) 	of 04M. 	dt 	30.1_91 recsrr8r to 	-73boVs that 	the 	atenogaphjc ,assistnce at 	the 1e. 

S 

of 	c, 	1 4 O.29OO/(Gr 0 I) 	may 	also 	be 	provided 	to C 	fu'ictj0 iwts. in 	tho 	scaleof ps, 	4500500/.. and 25% JA CU of 	r° 	 n 	the 	scale 	of 1, 	3705000/.. after identifying 
Such pot 	on the 	basis • 	

of stenographic. wrkload. 	The circes aru 	that all the posts in 	thesJr. Administra- 
• 	 tivo Grade in the 	scale of Rs 	4500-5700/... 	are 	non-functional. In view of this 

	

you are requested to 	givedetajg of 
stenograph.c assi. stance 	to 	25% of JAG 	 the posts in 	scale of 	Pa 0 	3700-.5000,, 	and Pa, 	4 SOO 5 7OO/...(Non_unctjon a 1) 	in 'Anne the 	enclosed. 	"C' 	.......• 	. 	 . 	 '. 	. . 

Details of financial implications on account of abolition 
• of' pos't 	of Steno.. Gr.II•I 	and' CJjradatjon 	of post 	Qf 	Steno. Gr.III 	and Stenographer Gr, 	II 	 'on consequent 	rvisiOn 	in.the scale 	of  stenographic 	assistance to officer"j. Sub-ordinate Offices may 	leasø be 	furnished in 	the enclosed eniex'D 0  

P1e'as. aange 	to 	send 	thQ aforesaid infomation' to this Dte 	mmedate1y 

J1L 
End 	s 	1 	 (A.N 	Nanda) s 	aLovo. 

Ass±t,.flirectr Gereraj(pE.II) 

Copy 	tO'.- 

All 	PTCs 	. 	S 	•,', 
;.• 	 -:- 	

••' 	 . 

•" 

. 

Control1e x of Foreign Miil5 bombay 
Direccr 	of I-'ostal 	5taff (olleçje,' ".Ghazjabad'. 	'  A.D.G('iorI 	S 	udy) 

(M S. 	RM/AT) 
SECTIoj 	OFFICR(pEII) 

- 

I 
I 	 - 

H . 	••• 	- . 	 . 	 . 	 .,.... 

S 	 S 	 . 

S 	 S 	•••• 
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-Annex 	'A'. 
Details of -Stenographic Assjtance to the -Officers below . 
the level of R5. 3000-4500/... 

II. Scale of tho 	.- Scaly of the 	Whethe.r the post Whethar the post 	If the post is no t - 

	

Ia. Officer and his! Stenographic 	of the Stenogr? 	is justified on 	justified on the 
her designation 	assistance 	pher is •  filled 	ft..ihction.l basis 	basis of the wor1<.. 

presently 	or lying vacant, on recommendation load to be assessed 
available 	. : 	-- 	- 	of 5IIJ/I.ISU 	by 51U/I-WSU, when 

is i likely to be 
vacated by the 
Dresent incumbent7 

(3) 	. 	 (4) 	. 	 (5)- 	 . 	(6) 	- 

	

• 	 - 

Rs 	 - 	I- 	• 	 -• 
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Annex_?s;_ I 	 Deta1s of Stenographic ssstnce t the office± 
	n th / 	 scale of. , 3aOO45O/_• and. below the scale of .37O5OOo/_ I  

	

I 1. Scale of. the 	5ca1 of the 	Whether the post Out of sr 	Idenl-i.fy  the 

/

I
I 	. : Cfficer and 	stenogaphic 	-of he Stenogra_ 	o. 2, identi- 	Gr.IIr12oo_2o4o)WhQ his/herb desi- assistance 	pher is filled 	fy the pairs 	will be rendered urp1us / 	gnation.- . 	. presntly 	 or lying' VaCant 	

f two officers.. and how will he/she be I 	
available, 	

to whom the 	 adjusted 7 
 Steno. Gr.II I 	 -•. 	 .. 	

. ( Rs14OQ26OO) . 
i s  proposed to 
be provided on 	 - 

- 	the function1 /1 	
consideration. F- 	 /1 	 ----_-- 

(2) 	 (3) 	 (4) 	 (5) 	 (6) 	 y 

I1A4 	 - 

-c 

21,41 
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Annex—Ct  I 	I 	 Deta1s of Stenogr3ph1 c

. 

 assistance t o  25% cf JAG posts in 

/
I

I
I 

	

	 the scale of Ps, 	 . 	 . . 
. 	. 	 '... 	.. 	.... 	 .. 	.. 	 ... 	

. I 5!... 5cale.of the 	Scale or the •Jhetherthe:post Total.N 0 .'of JAG posts 	Out of £ol5, ideritjff No,Offi.rer and 	.. stenographic of stenographer 	in the scalb of FS,37OQ, 2% of JAG poss jY / 	 his/n ort desi-.. 	ass stance 	s filled or l7-. 5000/— and450Q...57OO/_ tho scale of Rs3700.. )..- gnat,on 	 presently- 	ing vacant 	 in your circle 
av labl 	 5000/. ±cntatively, I 	 ai 	e 	

to whom stenographic 
assitancc at the 
level of .164 	 — 
2 900/—(Gr.I will be 
providod, t0 be foll—. 	 H / 	
owed by quick work 

- 	 study to ascertain 
- -, 	 Stenographic wok_ • - 

	•/ 	 _____________________________ 	 loaU. - (1) 	 ( 2 )_ (3) 	 (4) 	
(6) 

- 	
- 
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AnneXDf 	. 

Details of 

Pinancj3l Impljc-or 	'account of abolit00f 

- 	
posts of Stcnographer11 an 

U pJfldatiOfl f posts d 	- 	 : 	

• 

	

- - 

	St2flograph1 Gr-I1I and 
	

cohsequp 	cn  -- rv1s0 of scale a-f Stcng.rapj .OSSI5tanC - 
	offj5 .in 	 - - 

-. 	
Subordinate 	

ffjt5 	-- 	 - 	 - 	 - 	 - 

Number of 	Annual 	
-- - 

o f S tno. Gr • ii 	due to abojj 	sten a Gr 	I ncrc o Steno gra 	increase I ml1 catj 	8flriii 	-. 
will tj0 of the 	III(.12O 	in the 	pher GrII in the 	ii on accou 	of 	- - 
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'i t Coy of d.o. letter no. ESt/34-18/76 dt 19.9.96 from Shri M.E. 

• 	Haque, Director Postal Services, C.OShillong to Smt. P. Gopi- 
• nath, Director(WS&Estt), Deptt. of Posts, New Delhi-i. 

DONO. EStT/34-18176 
DATED SHILLONG THE 19 Sept, 1996 

This is regarding proposal for upgradation of some posts of 
stgenographers, etc. having reference to your do. letter no. 2-
2/89-PE.II dated '3.9.96. 

It is hereby proposed to surrender cne. post of, Graçe III 
stenographer in the scale of Rs..1200-2040 from the existing 
slrongth of stenographers available in circle office to provide 
adequate matching' saviqgs for the proposed. upgradation of stenog-
raphers to higher sale As may kindly be seen in the enclosed 
annexure, the additional cost of upgradation . of one Grade III 
stenographer to Grade II status and that of one Grade II stenog-
rapher. to Grade I status comes to Rs.23,!628.00 p.a. while the 
matching savings offered by abolition of One Grade 111 stenogra-
pher conies to.Rs.60,765..OQ p.a. Thereby the additIonal cost on 
upgradatjon of the posts isfully covered. 

In view of above, it is reqüostc-jd to take up the case 
I 

with 
the appropriate authority to approve upgradatin' Of the followi'hg 
posts of stgenoqraphors: 

L 	Onepost of Grade II stenographer in pay scale of Rs.1400- 
2300 to the grade of Gr..i stenographer in scale of Rs.1640-
2900 being 25% of the total inc; officers posts in the cir-
cle. 

2. 	One post of Gr.III stenographer in pay scale RS.1200-2040 to 
the grade of Steno Gr.II in scale Rs.1400-2300 by grouping 
of 2 STS officers in the circle office.. 

MATCHING_SAVINGS PROPOSE 

On further scrutiny of the establishment, itg is seen that 
there is another post of Gr.III attached to junior offices. viz. 
Accounts.Officer, ICO(sB) and Asst. Engineer (MCW) in addition to 
the stenographers shown in my d.o. letter of even number dated 
14.8.96... This particular post of Stenographer Gr. 111 is now 
proposed to he abolished to provide matching savings for the 
proposed upgradatjon 

The proposal is duly concurred by the IFA approved by the 
undersigned. 

P. Gopinath 
Director'(ES & Estt) 
Deptt. of Posts, 
Dak Bhavan, New Dolhi-110001 

Yours sincerely, 
sd! 

• 	(M.E. FIAQUE)rj 

tot 
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Sir, 	 •• 	I• 	
I 	 •• 	•• 	• 	• 	• 

I am directed to invite your, kind atte
. 	

jon 
to this office d.o, letter of Oven number dated 3/9/96 
address 	

to Shri L.Zadeng, Chief Posmaster Gone1 
on the above subject. 	I 	 I 

• 	I 	. 	1 	• 	• 	
• 2. 	

In oUrlettor, cited above, it Was clarified 
that it is verym d1ffjUt to take up indi.vtdual'roposai. 
with Finance. It Is futher stated that requ1ed 	• I iflforrnntion sent throuqliyour above referred lettr 
dated 20/9/96 Is iflCOtrlj)let0, • You may, thereforo send 
your proposa.I in tho presc.rl))pcJ forrnqt supplied earlier 
vid0 letter No. 22/09-pE.I dated 10/5/91 duly concurred 
In by your Circle i.. A. • Your proposal would be taken 
up at the appropriate time. 
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	Date 
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• 

FORM NO 4 	 I 
• (See Rule 42 

fr1rrhe Central Administrative 'Tribun1 
GUWAHATI BENCH : GUWAFIATJ 

.1 	 0 

1 	 ORDER SHEET 

APPLICATION NO. 3 	OF 199 

I 
Applicant(s)  

/ 	2 	 77• 

Respondent(s)  

IT Advocate for Applicant(s) c ( 

• Advocate for Respondent(s) 	
(LJ/ 

(.. 	 I  

Order of the Tribuiat 

Present 

Hon'ble Mr. Justice D.N.BarualI,ViceChairman. 

flon'bJ.e.. Sri G.L.Sanglyine, Administrative 

Mcther. 

This application 	has 	been 	filed 

by the applicant seeking cein direction. AA 

The 	applicant 	is 	working 	as 	Stenographer 

Grade 	III. 	Annexure-1 	Circular 	dated 

30.1.91 	was 	ISSUed 	by 	the 	Minitry 	of 

Personnel 	P.G. 	Pensions, 	Deparbñent 	of 

Personnel & Training. 	By the said circular  

certain nasures had been taken to rerve 

stagnation. 	Pursuant 	to 	the 	Annexure- : 

1 	circular, 	Annexure 	2(b) 	circular 	dated 

10.5.91 was issued. As per the said Annexures 

-1 	and 	2 	the 	applicant 	was 	eligible 	for 

upgradtion. 	However, 	in 	spite 	of 	the, 

Contd.. 

I 	-"\ 
I 

U 

/ 



sd/_ UICE.-HAIRMAN 

Sd/-. MEMBER (AUtIN) : 
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/ 	
• 

0 
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1I.c1 	
1 

Date ( 	 Order of the Tribunal , 	 • 

, 

.6.2.9.9 ,  	measures taken for improvenent of Stenogra- 	i•• •• 

• pher like, the applicant, the Postal Depart- 

ment failed to send proposal for upgradatiOri/ 

praot1on 	of 	the 	applicant 	for 	5 ;ear. ' 

On 	14.8.96 	a 	proposal 	was 	howevet 	sent 	• 

to 	the 	Deputy 	Director 	Genera1 	(T&E). 	.' :', 

The 	Director 	Postal 	Services 	wro€e 	back 

to 	the 	Departnnt 	t1at 	the 	proposal 	was 

incxxnplete 	and 	defective. 	The 	proposal ' 

was again sent on 19.9.1996 after,rectifyiflg  

the 	defects. 	Notwithstan(linq 	that, 	the 

applicant 	has 	not 	yet, "been 	pcn'oted. 

The 	stenoqraphers 	of 	other 	dircles 	had 

been prcmoted,ns far back as on 1.10.1992. 

Reing •' 	aggrieved 	the 	applicant 	.• 

su}itted 	Jnnexure-9' 	representation 	dated  

11.8.97 	which 	has 	not 	et.:been 	disposed  

of 	Hence the present application ,. 

We have heard Mr. 	Ahrred, 1  11eaxed 1 A jJ 

	

1 
' 

counsel appearing on behalf of ,  the aip1iCant 

and 	Mr. 	B.S.Basumatary, 	learned 	Addl. 

c..s.c. 
On 	hearing 	the 	counsel 	for 	the 

partief3 	we 	disposd 	of 	this 	application 

wik.h 	direction 	to 	the 	respondents 	to 

dipose of his representation dated 11.8.97 

(Mnexure-9) 	as 	early 	as 	possible 	at 

an1y 	rate 	within 	a 	period 	of 	2 	nonths 

A. 

4 

11 

j 	 fran the date:  of receipt ot this order. 

C,0  Consi3ering the facts and circumstan-
cs of the ca, we however, make no 

order as to costs. 

e6t °  



-c 
DEPARTMENT OF POSTS 

OFFICE OF THE CHIEF POSTMASTER 'GENERAL,N.E.oCIRC,shuJG0 

NO.VIG_5/i2/9899(CAT), 	 Dtd.at sliillong,the 19.04.99. 

o P fl i; P 

In pursuance of the order of the. Honble CAT, 
Guwah.ati Bench, Guwahati In OA NO.38/99 dated 6.2.99 directing 
th& respondents to dispose of the app1ication.a(ed 11.8.97 of 
•Shr'l Michael Palmer addressed to Director General, Department 
of Posts, the said application has been examined. On behalf of 
the Director General and other respondents cited by the 
applicant in the OA NO.38/99, the 'following order is being 

issued. 

2. 	In his application dated 11.8.97 Shri Michael 
Palmer has brought out the following pleas :- 

(a) 	That necessary action was not taken by the Office 
of the Chief Postmaster General, N.E.CirCle, 
Shillong for upgradation of two posts in the cadre 
of Stenographer as required by Postal Directorate 
in their letter No.2-2/89PE.I/PE.11: dated 10.5.9]. 
The review as required to be done, was not conduct&1 
•by the Office of the Chief Postmaster General, N.E. 
Circle, Shillong and no proposal was submitted in 
1991. 

(b) ' 	That when justified proposal for upyradation of two 
posts was sent by the Office of the Chief 
Postmaster General, N.E.Circle, Shiliong to Postal 
Directorate in 1996, the proposal was not approved 
by the Postal Directorate. As a result, the posts 
could not be upgraded. 

The apii.cant has stated that had the posts been iSpgaded, in 
response to PostaL DireCtoratC lettcr dated 10.5 * 9. cited 
above, bonafide sta4cou1d have been henefitted. The applicant 
has requested the Director Genera]. to issue necesary orer for 

p(Jr;vLLtiofl of posts of sLenographers with retrospective 
eLtet from 1.10.92. 

3. 	The above pleas of the applicant were examined in 
reference to the facts of the case. It. is true that review of 
the cadre of Stenographers in this Circle could not be taken 
un on Hmo. in nursuance of the instructions , of the Postal 
I)irectora to :Ln 1:.heir :Lctter: dated 10.5 .91. as mentioned above 
due to carLa in adminis'Lra Live reasons . ' The proposal for 
upgradation of two posts in the said cadre, which was 
subsequently submitted by the Circle in 1996, could not 

,1 



ti 

- 

i:'• 

2 
Ar  4/ 

fiuc Lfy clue to the direction of the Mintstry of Finance of 
f;>vi. oC :rnc]i roL to Consider 	icIi proposa.1 s n 	obtaining.', at' 

• . tim L Li.me. As a result, thu pot; L-; couLd not. be  upgaded ±' 
Stenographers' cadre in this CircLe so far.  

As' intimated by Postal !)irectorate, the proposal: of ,  
the Circle for upgradation of poiits in Stenoyrtiphérs' cadre is 
under their consideration. it may be stated that review of. 
different cadres and consequent upgradatjon orabolition of 
posts in a cadre is a process' and is taken up from time to 
time in pursuance of instructions of Central Government. • 

.. 	. In view of' the above, 
applicant in his application are not disputed.,'therequest.of.' 
the applicant .. that' the posts should be upgraded 'with effect', 
from 1.10.92 is 'without rationale. It is not. possible.to  
upgrade posts in retrospective effect and to permit eligible 
officials to hold these posts in retrospective effect. Unless 
an oficial.works in a particular post, he can neither claim 
any seniority nor any other benefit attributable to that post. 
Therefore, the request of Shri Michael Palmer that the posts .1 
of, Stenographers may be upgraded with retrospective effect 
from 1.10.92' cannot be acceded ho. 

. r This order disposes the application dated 11.8.97 
of' Shrj.,Mjchael Pa1mer, P.A. to D.P.S.,• now 'working as 
officiat.ing'sr,pA. to Chief P.M.G., N.E.Circ1e,shii1ong'.... 

Co Li b'iicha]. Paler 
OffY.Sr.P.A. to Chief P.M.G., 
North -Eagterji Circle, 
Shillong-793 001. 

Ssi+ktcT 
Chief Postmaster General, 

North-Eastern Circle,. 
Shillong-793 .001. 



- 	 CENTRAL ADMINISTRATIVE TRISONALp GUWAHATI BENCH. 	 H 
I Original Application No. 244 of 1999. 

- 	
Data of Order g  This tha 21t Day of May, 2001 

/ 
The Hon'ble Mr Justice D.N.ChoudhuryVice—Chatrme. 

The Hon'bla Mr K0K.Sharme 9  Administrative Member.:,. 

Michael Ps1iar, 

/ 	 Senior Personnel Assistant to 
/ 	 the 'Chief Post Mteneral 	 i 
I 	 N.e, Circle, Shillong. 	 .... 	Applicant. 

By Advocate Mr. B,K, Sharma, Mr. A.Ahmed. 

Vorsu 

1. Union Of Ind&a, 	 ' 
rapvoeutod by the Secretary 
to the Government of iii, 
Ministry of Communications, 
Department of Posts, 
Now Delhi, 

2. The Deputy Director General ( 1: & E 
Department of Posts, 
Oak BhEaWefl, Sensed Merg, 
New 0o2.hi. 

3.. The L)irector (WS & ET) 
Department of"poate 
Oak Rhawan, Sensed Marg, 

..•. 	New Delhi 	1100019 

The Chief  Postmaster General, 
iroio, 

.1 Ir 	Shillong 	793001. 

Mr. A.Deb Roy, Sr. C,G,S.C. 

I 

.... Respondents, 

OOKR 	 . - 
CH0WDHY e(.222• 

This application is direoted sqeinat order passed by 

respondent No.4 rjocting he representation of the applicant for 

upyradation of the applicant with imewdiato offout from 110-1992 

By thipçilication the applicant was initially appointed as  

Stenographer Grade III in the Poeal Department and h?•joined in the 

aad post in the Office of the Superintendent of Poet Offices, 

Shiliong on 15-01-1979. presently he is working as Of?iciating 

Senior Personal Aaaiatant to the Chief PostMaatr General, North 

Contd..,2 
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Eaatern Region aince 1 5 1996. 

• 20 	With a view to improve of promotional prospects of the 
• 	 - 	 •• 	

I 

• 	 Stonographara in the Non,-Sac rate rit/Suborciinate Officea the PIinietry. 

of Pereonnel and Training, tasued office memorandum 40 22304/5/87 

Catt(D), Govt. of India. dated 30-1.-1991, The eetd lattr wa6ciroulated 

by the Postal Directorate vide their letter No, 2,2/89—PI-4/PE.II 

dated 22,4,1991. It' was circulated to all Diuiiona1Heeda of the 

Postal Department in'the N.E, Region by.  the Officao? the CPG. 

Shillonçj vida their letter dated 135-1991. The e016 griavanca of the 

applicant in the application was to the affect thatJ the policy formulated 
11 

in the circular was not made of'fectual in his 	rj due time and 

thereby depriving of all the benefite provided by the said ciraular. 

The applicant was promoted to Stenographer Grade lI Cadre on 53-93 

thcigh it was to made affective on and from 1t Of October 1992. 

According to the applicant the Stenographers of the other ciroLLee 

knt stal Department got the. benefits, the imilerrafite was to be 

:1-4 	• 	 to him. To that', effect tho applicant submitted Lret. reproaont 

ation to the respondents. Failing to get relief f rom the Postal 

department, the applicant moved this Tribui3. by 'filing O.A.No36 of 

1999, The Tribunal by its order dated 16,2.1999 disposed of the 

application directing the respondents to diop'* or the representation 

dated 11.8.97 within the time prescribed. The roapondents by its 

impugned order dated 19,4.1999 turned down his rquaat for upgradation 

from 10091992, Hence, thie application assailing the legality of tho 

order dated 19,40999. 

30 	The renpondents submitted their written atstemnt deniflgp11't 

disputing the claims of the applicant. The respo1anta in its written 

ataternnts stated that the vit'w of the cadre of Stenographers in 

N.E. Circles could not be taken up in put auence of the instructions 

of the Postal Directorate letter dated 1095.91 due to certain 

adminisratiue reaaons and i proposal was submitted to the Directorate 

• 	 on 14 9 8.96. As per direcYcn of the Directorate fresh proposal with 
• 	 savings 
matching .LH1,.  was forwarded to the Direotorateand leatly the said 

• 	 •, 

• - 	 - 
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proposal was re—submitted in the prescribsdPormet an 	97 The 

final proposal sent by tbII Cirela For upgradsttDn of.potta of 

Stenoqraphrs was examined and processed in detsJ..lsin the 

Directorate but could not m c rialjod as per the latest instructiop 

issued by the MO (Deptt. or Epsnditure) lette Nos(B)/fl/g? 

,1 	
dated 702o97 banning to entertain the proposalaofoadre review/ 

cadre re—structuring ItCc It was also asserted toe promote to 

Grade—Il in the scale of R14OO°4t23OQ on purslytamparary on adhoc 

basis and the said post was not upgraded to P ., Ao i  Grade—I till date 

Admittedlyp the Gout of India Ministry of Parsoina1 & Training 

issued office memo dated 3To-191 to ralievethe iowat g'ade of 

Stanographars.Jho office mama itself made it clear that the scheme was 

made for the promotion of the post from the low 	to the higher 

level It was also made clear that it would not be necessary to 

obtain approval of the Cabinet in the matter and the individual 

Ministry/Department was to take Purthar necessary action in counsel-

tation with the Fs0.The other t)3pertments took follow up actIon 

save and except N.E.Circles The Director (ws &ESTT), Department of 

Post0 Government of India by its communication dated 3996 

ddreeeed to the Chief Post Mater Gene al NE0Circls Shillang 

indicated that steps were taken and finally. order was issued bythu 

Dirsotorie (WS & 	tt) Oeptt0 of Poot arter oonducing the cadre 

review of Stemographers on 1-13-92 excluding t 	NeEó Circle 

51neNo 	EsptCjrcj 	had failed to provide 'rhqujsjta information 

inspite of numerous remindsse No justifications ar.discsrnjbla 

for not providing the benefit of the circular dated 3Q!'191  to the 

applicant within a reasonable period s  

4a 	From the mateerials and records 9  it appears that in spite of 

repeated remainders the respondents dragged its feet and put off 

the matter 4thout any valid reason0 Byconunictjon dated 8197 

the A4ttDLrector enural (Ctt0) 9  Governrnwnt of,india v  Ministry 

of COMMunications s, Department of Post9 addrssedto ;the ; Chis? . 

- 	 COntd4 
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Postmaster eneral, North East Circla Shillong, to aend 

propaeel in the prel3c'tbad fot'met supplied eartier vtrlri latter 

i.. 
No. 	2/89PE.1 dated 10,5,91 duly concurred, 

.. 
51 	From thu available materials 	it thus smrgad that the 

obuiour, torpidity in admiruatering the matter by the NaE Cirola 

was the Cause of deprivation of the banef'ite to the applicant 

emanated from the abova office mamo. No rational was perceptible 

for the edininiatrativa inaction althouQh thtaidvantage of the 

• 

	

	 circular in Olier area of the country save and except N.E0 circule, 

• with ml'fsot from 1-10-92. The ende of juatica will be met if • 

• 	 :: direction is iaaued QO the AeupondsntsVio provide the benefit of 

upgradation to the applicant in the Stiraphera Grad-1I with effect 

from 1.40.m92. The respodnte are accordingly ordered to ooputa 

the promotion of the applicant on and from 1-1092 inetead of 

from 5'3-93. The re8pondanta ehall 9  howevar,ere net to pay the 

. ealeries to the applicant Drithe 	oresiantionad period but aeve 

. and oxcopt the aalariea , the applicant shall be entitled aU 

(' 	 other aervice benefito in P,AP Crede..sII in the ,2oale of Rt. 1400c. 

.fl... 2300/.... On and from 1..10-92 including aeniority th and the 

- 	 applicant aheu., also be conaiderod for prootior, for the higher 

• 	 rank on the etrangth of hia promotion effecting from 1.'10..-92,- 

The application is allowed to the extent indicated 

• 	 . 	abovs, The reapondanta are directed to eat accordingly. The 
ac  

interim order dated 11-6-99 ehaU etand vacated, 

No orders as to 

... 	

. 	..... 
	 -. 	•..-.----. 

sd/ VICE CHAIRFIAN 

5d/ MEPBER (Adm) 
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